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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.4,No, 445/94 ~.__ Date of Orders 22,4,1994
~ .
BETWEEN 2

N Snmasekhar .+ Applicant,
AND

1. Union of India Kep., by its
-Secretary, Ministry of
of TelecommunicaTion,; =+
2anchar Bhavan, New Delhi-11C 001,

2. The Chief General Manager,
Telecom, Door Sanchar Bhavan,
Station Road, Nampally,
Hyderabad - 500 001,

3, The éeneral Manager, Telecomn,
Guntur,

4, The Telecom District Engineer,

Ongele,
5. The Sub-Divisional Officer,
Telecom, Chirala-=523 155, ‘ .« Respondents,
Counsel for the Applicant {
MrTBSA 5datyanarayana
Counsel for the Respondents iﬁgg.K.Bhaskara Rao
CORAM 3

HON'BLE SHRI A,B.GOKTHI : MGEMBER (ADMN.,)

HON'BLE S8HKI T, HANDRASEKHARA REDDY : MEMBER (&UDL,)

o2




Order of the Division Bench delivered by
Hon'ble Shri &,3.Gorthi, Member (Admm.,Q

# .

The relief cleimed by the applicent herein is
for a direction to the respondents to grant him
temporary status and to regulariée his service in
Group ‘D' post a&ter condoning the breaks in his
engagepent as cesual mazdoor,

Heard learned counsel for both the parties.
The applicant claims that he had worked under SDOT
Tenali from March 1983 to December 1987, _Thereaftef
he was engéged under SDOT, Chirals from 1,4,92 to —
30,11,93, It is thus apparent that theré,is a long
break{is his ¢rigajemént between 1987-1992. It is
for the competent authority to examine this question

in engagement for the burpose of condoning the same

Al R Ve Ve W S et kAN T e e -—r-— _——— = - —a = -

the fact remeins that the applicant worked continuously
from 1,4,1992 to 30,11,1993, Accordingly this
application is disposed of at the admission stage

itself with the following directions:—

(a) The name of the applicant will be
entere& in the live casual labour
register keeping in view the continuous

service rendered by him,

{b). Herwill be re-engaged as and when there
is work then  -preference to freshers and

juniors,



Ae) 'His case will be considered for grant
of temporary Status and subSequent regularisation

in accordance with the extant scheme/instructions,

There $hall be no oréer as to costs,

T e 2
(T . CHANDRASE KHAKA REDD% (A B GORTT

Member (Judl,) Member Admn .

i ) _ _ Dated 22nd April, 1994 ' i: _ "
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mputy Rogiotrerld;CC

To sd
1. The Seccrotary 2o the Mnistry of Cotmumics uﬁna, Ballale
Lept.0f Telecommunicaticons, Sanchar Thevan, How Rlhisle

2. The Chiet Genersi Homiager, Telecon,
rosy Sancher Efhavan, Station Posd,- tiampelly, Bydorshbel-l.

3. The Cohorsl Momogors TOLcoom, Cuntufs

4, The Toleoom Uiotl.dngineer, COtgolo.

S, The oub Divisjonsl Officer, "**iecm, Chirela=155,
6. Ono copy to MER.C e SRR Hfoacote, CATHYE.

7o 002 COPY 10 Ma . Qlsfad) Koo, a( ense, CaATetiyds
By One copy o Lébrary, CATellyd.

S« One spare Cople

PV




-

~ : N
@ l / "N
S . ,

[e’
TYPED BY " COMPAREL Bf{"

5

CHECKED BY CAPPROVED 5Y

IN THdE CENTRAL ADMINMNISTRATIVE TRIB JIAL.
- HYDRRABAD BENCH AT HYDERADAD

TREE HOJ.\T' J':J.L.E "IR JUSTICE V.NEELADRI RAD
. VICE CHAIRMAN

THE HON'BLE MRJA.B,GORTHI 3 MEMBER(AD)
' AND .
THE HON'BLE MR.TQCHANDRASEKIAK REDDY
- MEMBER(JUDL)

AlfD

-

THE HON'BLE MR.H.RANGARAJAN i M(ZDMN)

Dateds?ﬂ.’-(-ﬁ " -1994
ﬁﬁﬁgb' \,,f””

I
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Order of the Division Bench delivered by
Hon 'ble Shri A.8,Gorthi, Member {(Admn.Q

[ 4

The relief cleéimed by the applicaﬁt herein is
for a direction to the respondents to gramnt him
temporary status and to regularise his service in
- Group 'L’ post aditer condoniny the breaks in his
engagement as casudl mazdoor,

Heard learned counsel for both the parties.

The applicaht claims that he had worked under SDOT
Tenali frokm March 1983 to December 1987, Thereafter

ne was engéged undexr SDOT, Chirale from 1.4.92 to
30,11,93, It is thus apparent that theré_is a lonyg
break im his engagement petween 1987-1992, It is

for the competent authority to examine this question

in engagement for the burpose of condoning the same

in accordance With the extant instructions., Neverthless
the fact remzins that the applicant worked continuously
from»1.4;1992'to 30,11,1993, Accordingly this
application is diSpo§ed of at the admission stage

itself with the following diiectionsé-

(a) The name of the applicant will be
entered in the live casual labour
register keeping in view the continuous

service rendered by him,
~

(b). He will be re-engaged as and when there
is work than preference to freshers and

juniors,



IN THE CENTKAL ADMIN ISTRATIVE TKRIBUNAL : HYDERABAD BENCH

AT HYDERAZAD

. O.h.No. 449/94 o . . Date of Order: 22.4.1994
BET]QEEN H |
N.Somssekhar 7 _ .« Applicant.

A WD | |

1, Unicn od India kep. by its
. Secretary, Ministry of -
Communications, Department
of Telecommunication,
Sanchar Bhavan, New Delhi-1i( 0O1,

2. The Chief General Manager,
Telecom, Door wanchar Bhevan,
Station koad, Nampally,
Hyderabad - 500 001,

3, The General Manager, Telecom,
Guntur,

4. The Telecom District Engineer,
Ongole,

‘5, The Sub-Divisional Officer,

Telecom, Chirala=523 155, .. Respondents, .

Counsel for the Applicant
Mr,BSA,s8tyanarayana

Counsel for the Respondents Mr,K.Bhaskara Rao
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(c) 'His case will be considered for grant
of temporary Status and subsequent. regularisation

in accordance with the extant scheme/instructions,

There shall be no orcer as to costs,

‘KTIFIED.TO BE TRUE C
T datenn 1‘@\ \ ...... E
, Court Ofﬁcer .

JAn{ral Administrative Tribung;
Hyderabad Bench
Hyderabad

a
To

1e The Sccretaty 10 the dnistry of Gmmnml.cutions, Uelole
12, Lo0! Tolecommunications, Sanehar Sheovan, Hoe Ielhiels

2. "W hiof Geaetsl HManagezr, T2lecom,
Door Sonchar Ehaven, Ststicn Road Hﬁmany. Hyderghadale

3, The Cunorasl Manaper,  Telecos, Camtute

8, The T iccom tAstehnyineesr, ongale,
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